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NHRC report on post-poll violence: Calcutta
High Court on Thursday gave the West Bengal
government a "last opportunity” to file an aff-
Idavit stating its position on the NHRC report
on post-poll violence in the state by July 26.
Advocate Abhishek Manu Singhvi, appearing
for the state, disputed the findings of the
report, contending that there were several
discrepancies in this report and many inci-
dents in the report were actually in the cate-
gory of pre-poll violence. He also contended
that the report is politically motivated.



STATESMAN, Delhi, 23.7.2021

Page No. 4, Size:(5.73)cms X (10.32)cms.

Will meet Modiduring
Delhi trip, says Mamata

STATESMAN NEWS SERVICE
KOLKATR, I3 JULY

Chaef rmunister bMamaty Baner-
jee o day said she will meet
Prime Minisier Narendra
Maodi when she visits Delhi
next week,

This will be the first one-
on-oie mecting between the
two leaders alter Miss Baner
jew renurned o power for the
thinl consecutive term on 2
May. "I willgo o Delhifor 2-
i days | will meet the Presi-
dentif Lget time. The PM has
given me time | will mest
him.” said Miss Banerjee o
Nabanna woday while slam-
ming thecentral government
overa mnge afissues fmmthe
I'egasus snooping scandal
1o the tax raids on media
hbiises

Miss Banerjee said the
Pegazus snooping scandal
was "bigger” t the 1972
Watergate scandalin the U5
and coupled with the latest
tax raicks on media houses, ske-
nalked & "super-emegency”
in the couniry

*l condemin the anackon
theowners andjournabists of
Dainik Bhaskar. Ononeside.
the mids and on the oter side
Pegas us, This isdangerous,”
ahe sald, Miss Banerjess trip
to Delhi s being seen as an
arempt to galvanise the dis-
pointed Op posibion totakeon
the migght of the ruling 5] P
2024, when the next Lok
Sabhea elections see scheduled

Miss Banerjee today reir
ermed that there wasnopost-
poliviolence in the state and
all cidents relomsd o vickenoe
were "sporadic” and “pre-
poll ™. Till 3 May the adm in-
iirr;rdu tion was under the ECI
and the incidents ed
at l}mlthnn..ﬁltertmnkh:gpﬁ.th
on 5 May, the total DM and
police set up had o be
changed to ensure law and
order,” she said,

She complained that the
arcas w here the Bl Pwon had
witnessed much higher inci-
dems of vioklence and mur-
ders. Stamming the BIIP for

Mamata said that the
Global Advisory Com-
mittee will meet on 5
August to discuss the
third Covid wave
even though the Cen
tre has not yet start-
ed any such
discussion

politicising instltutes she
sald the party had appoing-
ed one of their lenders as
the NHRC head and hod
ven vinlence- rel ated report
rom their affice. which was
given tothe press befon sub-
mitted to court, “If judicia-
v, press, independent insti-
tutions and civil society
become weak then danger-
ous autocracy is practiced in
the name of LLmFDrcmcv." shie
sail. Miss Banerjee said that
the Global Advisory Com-
mittee will meet on 5 August
to discuss the third Covid
wave cven though the Cen-
tre has notvet starbed any such
discussion
Condemming the tax raics
in Duinik Bhaskar's office,
Miss Banerjee said &t was a
deliberate move bythe Mods-
led central povernment to
hirass the editor, e porters,
editorial staffs and others

sifwe they bravely reporied
the wary Mocli and bamdled the
Covid-19 crizsis and threw
the count rydown the gaung.
Let.

She called the raid “vin-
dictive” that aims 1o muzzle
wvirke e thiet spesk thie truth,
“It's a grave violation that
und ermines ¢ e very prnci-
ples of demncracy, " she said.

Unging the medin fmter -
nity w stay united, Miss
Banerjee sud, “together we
shall defeat the autncratic
forces " She appealed tooppo-
sition lesders and members
ofcivil socikety to build a sus-
tained protest apgainst against
Peginsus "Snnopgate”.

"Why the Centre has used
these spyware against the
opposition lexders, judges,
journalisis. bereancrats and
evenagains sovme of their own
ministers?” sheasked

Miss Banerjee sald under
BI P democracy s in peril as
thee saffron camp is trying to
destroy all tJ'mfgu: pillas of
democracy by snooping on
the legiskators, execulives,
uddiges and media,

By increasing fuel price
hike, the Cenire has accrued
s 3.7 lakd crore from thetox-
payers, she asking, “Has the
money been spent 1o procure
Pegasus spyware?”
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Provide 4L relief to
patients given HIV+

blood: Rightsbody

SAMEER SINGH

TIIBLINE NIAVS SERVECE

BATHINDA, JULY 22

The National Human Rights
Commission (NHRC),in alet-
ter issued fo the Chief Secre-
tary, hasdirected to provide a
compensation of Rs 4 lakh
each to the victims who were
transtfused HIV-positive
blood at the Civil Hospital in
Bathinda last year.

Notably, a seven-year-old
thalassemic girl patient and
another woman were trans-
fused HIV-positive blood at
the blood bank unit of the
Civil Hospital. Later, owing to
gross negligence on the part
of the staff, five more patients
were given this blood on dif-
ferent occasions thereby put-
ting lives in danger.

In a letter to the Chief Sec-
retary, NHRC Deputy Direc-
tor Debindra Kundra said the
matter of compensation to
the victims was brought to
the notice of the state govern-

Terms incidents
criminal acts

ment on previous occasions
as well butnothing was done.
The NHRC said the state gov-
ernment must provide a com-
pensation of Rs 4 lakh each to
two victims and also file a
compliance report and details
of payment made to it on or
before August 27, 2021, failing
which the commission would
exercise 1ts powers to ensure
compliance of the directive.
The NHRC noted that it was
negligence and a criminal act
by the hospital staff that HIV-
positive blood was given fo
patients, It further added a
staff member of the blood
bank unit deliberately invited
an infected person for blood
donation and transfused it to
children and other patients to
settle scores with the other
stafl members of the unit.
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WB post-poll violence: Calcutta HC asks TMC govt to file ...
https://www.newindianexpress.com/nation/2021/jul/22/wb-post-poll-violencecalcutta-hc-
asks-tmc-govt-to-file-affidavit-on-nhrc-report-2333841.html

The Calcutta High Court on Thursday gave the West Bengal government a "last
opportunity” to file an affidavit stating its position on the NHRC report on post-poll
violence in the state by July 26.

A five-judge bench hearing a clutch of PILs alleging that people were subjected to
assault, made to flee homes and property was destroyed as a result of post-poll
violence in Bengal, directed that the matter will be taken up for hearing again on July
28.

The bench, taking note of a request by the counsel for the state to grant further time for
filing response to the report given by the National Human Rights Commission (NHRC),
said that on the last date of hearing time was granted, but no affidavit was filed.

"Last opportunity is granted to file affidavit, if any, on or before July 26, 2021," the
bench, comprising Acting Chief Justice Rajesh Bindal and justices | P Mukerji, Harish
Tandon, Soumen Sen and Subrata Talukdar, said.

It also refused a prayer of the state for supply of a copy of the Annexure-I to the report.

"We do not find that there is any requirement to supply the same as it contains the
name of the victims of sexual violence. Entire report shall be supplied to the
investigating officer/agency, which will investigate the matter," the court said.

In an indictment of the Mamata Banerjee government, the NHRC inquiry committee
report had said the situation in the state is a manifestation of "Law of Ruler" instead of
"Rule of Law".

The seven-member committee, which submitted its report before the high court on July
13, recommended that investigation in grievous offences like murder and rape be
handed over to the CBI, and these cases should be tried outside the state.

Appearing for one of the respondents, senior advocate Abhishek Manu Singhvi claimed
there were irregularities in the NHRC report and that it contained allegations of crime
that preceded the date of declaration of West Bengal assembly election results on May
2.

He also alleged that the report smacked of political consideration.

Representing one of the petitioners, senior advocate Mahesh Jethmalani submitted that
the NHRC report reflected the true law and order situation in West Bengal.
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He urged the bench, presided by Acting Chief Justice Rajesh Bindal, to hand over
investigation into heinous crimes like murder and rape to an independent investigating
agency for an impartial probe.

The NHRC, in its report, had also talked about "retributive violence" by supporters of the
ruling party against those of the main opposition party.

Criticising the NHRC observations, Chief Minister Mamata Banerjee had accused the
BJP-led government at the Centre of "using impartial agencies to settle political scores"
and "malign" the state.
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Report politically
motivated

OUR CORRESPONDENT

KOLKATA: The report sub-
mitted by the National Human
Rights Commission (NHRC)
on the post-poll violence that
transpired in West Bengal after
the 2021 Assembly elections
is politically mativated, the
Mamata Banerjee government
told the Calcutta High Court
on Thursday.

Senior advocate Abhishek
Manu Singhvi representing the
Bengal government, told the
five-judge Bench hearing the
case, that the State should be
given adequate time to respond
to the NHRC report.

“NHRC report is a polit-
ically motivated report. The
homilies on independence of
NHRC is laughable,” Singhvi
submitted. Continved on P4

The Court eventually granted the State gov-
ernment time till July 26 to file its response to
the NHRC report and posted the case for further
hearing on July 28,

“Request has been made by State to give them
further time to file response to NHRC report.
One last opportunity is granted to file affidavit of
any before July 26. Matter to be taken up on July
28at 11 am,” the Court ordered.

A seven-member committee of the NHRC
had visited Bengal to hold an inquiry into allega-
tions of widespread political violence in the state
after the TMC had swept to power for the third
consecutive time after inflicting a resounding
defeat on the B]P.

The NHRC probe itself came pursuant to
an order passed by the Calcutta High Court, on
June 18, directing the Chairperson of NHRC to
constitute a committee to examine complaints by
persons displaced by post-poll violence.

The order was passed on a bunch of petitions
alleging that many people from the Opposition
party were subject to violence by TMC workers.

The NHRC after the investigation had sub-
mitted its report accusing the ruling TMC of
turning atfairs into the “law of ruler”, instead of
“rule of law".

When the case before the High Court was
heard on Thursday, NHRC counsel Subir Sanyal

maintained that the allegations should be probed
by an independent agency without any interven-
tion from the state government.

The Court, however, did not approve of the
NHRC taking such a stand.

“You (NHRC) should not tell how to go for-
ward based in report. That is for petitioner and
State to argue. You (NHRC) are not a contesting
party. You are not allowing others to make sub-
missions,’ the Bench remarked.

Refraining to comment on the issue as the
matter is sub-judice, Chief Minister Mamata
Banerjee on Thursday accused the NHRC of sub-
mitting a report that was prepared by the BJP
containing fabricated stories — like fake videos
— to the Court in connection with the issue.
Moreover, it had been made public before the
Court gave its verdict.

She also claimed that her party workers were
killed in those areas where B)P has won seats in
the Assembly polls.

“There was no post-poll violence in the state.
"The incidents had taken place when the law and
order situation was under the Election Commis-
sion’ jurisdiction. I had taken oath on May 5 and
made necessary changes in the administrative
set-up as all officers were changed by the EC. BJP
killed people wherever they have won,” Baner-
jee said.

She further maintained: “They have posted a
BJPs man as a member of the NHRC. If needed,
check his details on social media. The report was
given as per the directions received from the BJP
party office. It was made public before the Court
gave its order in the matter. Fabricated incidents
have been highlighted in the report, including
circulation of fake videos”
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Provide 4L relief to
patients given HIV+

blood: Rights body

SAMEER SINGH

TRIBUNE NIWS SERVICE

BATHINDA, JULY 22

The National Human Rights
Commission (NHRC),in a let-
ter issued to the Chief Secre-
tary, has directed to provide a
compensation of Rs 4 lakh
each to the victims who were
transfused HIV-positive
blood at the Civil Hospital in
Bathinda last year,

Notably, a seven-year-old
thalassemic girl patient and
another woman were frans-
fused HIV-positive blood at
the blood bank unit of the
Civil Hospital. Later, owing to
gross negligence on the part
of the staff, five more patients
were given this blood on dif-
ferent occasions thereby put-
ting lives in danger.

In a letter to the Chief Sec-
refary, NHRC Deputy Direc-
tor Debindra Kundra said the
matter of compensation to
the victims was brought to
the notice of the state govern-

Terms incidents
criminal acts

ment on previous ocrasions
as well but nothing was done.
The NHRC said the state gov-
ernment must provide a com-
pensation of Rs 4 lakh each to
two victims and also file a
compliance report and details
of payment made to it on or
before August 27, 2021, failing
which the commission would
exervise its powers to ensure
compliance of the directive.
The NHRC noted that it was
negligence and acriminal act
by the hospital staffthat HIV-
positive blood was given to
patients. It further added a
staff member of the blood
bank unit deliberately invited
an infected person for blood
donation and transfused it fo
children and other patients to
settle scores with the other
staff members of the unit.
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{ HIV+ BLOOD TRANSFUSION }

NHRC directs Punjab govt to
give 4 lakh relief to 2 families

5 persons, including
four thalassaemia
patients, aged
between 7 and 13,
were infused HIV+
blood at a Bathinda
hospital last year

Vishal Joshi

vishaljoshi@htfive.com

BATHINDA: Ten months after
the state government refused to
compensate four minor thalas-
saemia patients for transfusion
of HIV-infected blood at the
Bathinda district hospital, the
National Human Rights Com-
mission (NHRC) has directed
the Punjab chief secretary to
release a grant of Rs 4 lakh to
two affected families.

The commission passed the
order on July 20 while hearing
a complaint filed by a Jalan-
dhar-based activist Kulwant
Singh Nagra.

In a series of reports last

The district hospn;ai in Bathinda.

year, HT had highlighted that
five persons, including four
thalassaemia patients aged
between 7 and 13, being treated
at Bhai Shaheed Bhai Mani
Civil Hospital, Bathinda, were
found HIV positive.

Two investigations by sepa-
rate panels of medical experts
had found three persons,
including a sacked doctor,
guilty of issuing blood of an
HIV+ person without checking

HTFILE

it, to two patients including, a
seven-year-old thalaessemic
patient, since May last year.

The internal inquiry found
that the ex-blood bank officials
were negligent on two counts,
First, they did not check the
blood before issuing it and they
did not alert the patient and the
hospital administration about
the goof-up.

However, the state health
department refused to compen-

TWO PROBES BY
SEPARATE PANELS
OF EXPERTS HAD
FOUND THREE
PERSONS,
INCLUDING A
SACKED DOCTOR,
GUILTY OF ISSUING
BLOOD OF AN HIV+
PERSON WITHOUT
CHECKING IT

sate the affected minor chil-
dren even as serious medical
and administrative lapses at
the government blood bank
came to the fore.
Meanwhile, the NHRC
observed that “the state has
failed and thus as a conse-
quence, is liable for any omis-
sion or commission on the part
of its employees, which in the
instant case also falls within
the domain of criminal act too
as HIV-infected blood was
knowingly allowed to be trans-
fused to otherwise healthy
patients, including a seven-
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year-old girl that time.”

On April 1, the commission
had issued a notice to the Pun-
jab government on granting
compensation but it did not
receive any reply from the chief
secretary even after a deadline
of six weeks.

“The commission observes
that the reply to the show-
cause notice from the C8 is still
awaited despite considerable
lapse of time. In the circum-
stances, the NHRC presumes
that the state has no objection
to the recommendation of
(granting compensation), The
commission directs the CS to
submit a compliance report
along with proof of payment
within four weeks, failing
which the commission will call
for the personal appearance of
the authority concerned,” the
order states,

Vice-president of the Thalas-
saemia Welfare Society Mahin-
der Makkar said they would
approach the NHRC to award
compensation to the rest of the
three patients who were
wrongfully infused infected the
blood.
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NHRC panel member probing Bengal violence belongs to
BJP: Mamata

https://timesofindia.indiatimes.com/india/nhrc-panel-member-probing-bengal-violence-
belongs-to-bjp-mamata/articleshow/84655635.cms

Claiming that the post-poll violence narrative of the BJP is concocted, West Bengal
chief minister Mamata Banerjee on Thursday alleged that a member of the NHRC
committee that visited the state to probe the violence belongs to the saffron party. In an
indictment of the Trinamool Congress government, the committee, constituted by the
NHRC on the order of the Calcutta High Court to investigate alleged human rights
violations during post-poll violence, had said in its report that the situation in the state is
a manifestation of "Law of Ruler" instead of "Rule of Law". "One NHRC member has
turned out to be a BJP man. He was in the past a frontline ABVP official. | think he has
merely gone by the BJP version and contributed his part to the report," Banerjee told a
press conference.

She said that some sporadic incidents of violence had taken place in the state after the
assembly polls but at that time, the Election Commission was in control of law and
order. The TMC supremo said that the election results were declared on May 2 and till
May 4, she was only heading a caretaker government and took full command after
swearing-in on May 5. "We had to undo the arbitrary transfer of officials by the EC
during the polls and restored order by bringing back DMs, SPs and local level officers
who know the areas," the chief minister said. Wondering why the NHRC panel report
submitted to the high court was leaked to the media, she said, "l won't say more on the
issue as it is sub-judice but feel sad the way the BJP is destroying the sanctity of certain
hallowed institutions.

Contrary to the claims, it was the BJP that had killed TMC members in its stronghold
areas, she alleged. "The post-poll violence narrative of the BJP is concocted with fake
videos and weaved with a sinister design. But having been rejected by the people of
Bengal, they won't succeed," Banerjee said. The NHRC committee submitted its report
to a five-judge bench of the high court headed by Acting Chief Justice Rajesh Bindal on
July 13. The National Human Rights Commission, in its report, had also talked about
"retributive violence" by supporters of the ruling party against those of the main
opposition party. The high court on Thursday directed the West Bengal government to
file an affidavit stating its position on the NHRC report by July 26. Leaders of the West
Bengal BJP, including its president Dilip Ghosh and several MPs, sat on a dharna in
New Delhi on Wednesday to protest against the alleged political violence targeting party
workers in the state.
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NHRCs report made by BJP & contains fabricated stories
http://www.millenniumpost.in/kolkata/nhrcs-report-made-by-bjp-contains-fabricated-
stories-447493

Stating that she would not make any comment on the issue related to post-poll violence
as the matter is sub judice, Chief Minister Mamata Banerjee on Thursday accused that
the National Human Rights Commission (NHRC) has submitted a report that was
prepared by the BJP containing fabricated stories like fake videos to the Court. It has
been, moreover, made public before the Court gives its verdict. The TMC supremo also
claimed that her party workers were Killed at the places where BJP won in the Assembly
polls. "There was no post-poll violence in the state. The incidents had taken place when
the law and order situation was under the Election Commission's jurisdiction. | had
taken oath on May 5 and made necessary changes in the administrative set up as all
officers were changed by the EC. BJP kills people where they have won", Banerjee
said. She further said: "They have posted a BJP's man as a member of the NHRC. If
needed, check his details on social media. The report was given as per the direction
received from the BJP party office. It was made public before the Court gave its order in
this connection. Fabricated incidents have been highlighted in the report in the line of
circulating fake videos".
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Submit reply to NHRC report on violence by July 26: Calcutta
HC to state

https://indianexpress.com/article/cities/kolkata/submit-reply-to-nhrc-report-on-violence-
by-july-26-calcutta-hc-to-state-7417891/

The Calcutta High Court on Thursday granted time till July 26 to the state government to
submit its reply to the final report submitted by a committee of the National Human
Rights Commission (NHRC) that was put together to inquire into alleged incidents of
post-poll violence. The matter will be heard by the five-judge Bench after the submission
of the government’s reply on July 28.

The Bench, comprising Acting Chief Justice Rajesh Bindal and Justices |.P Mukeriji,
Harish Tandon, Soumen Sen and Subrata Talukdar, said that a ‘final opportunity’ was
being granted to the state to file its affidavit in response to the NHRC report and no
further extension shall be granted.

Reacting sharply on the report on alleged post-poll violence, Chief Minister Mamata
Banerjee told reporters on Thursday, “Nothing happened here. Whatever had happened
took place when law-and-order in the state was in the domain of the Election
Commission. | took oath on May 5 and changed the police set-up. The BJP has killed
our people in the seats they won. One of the members of the National Human Rights
Commission is a BJP member and he is saying what the BJP told him to say.”

On July 13, the NHRC had submitted a 50-page report to the High Court after probing
alleged incidents of violence across the state since the results of the Assembly polls
were declared. The panel, in its report, had termed the alleged incidents as “retributive
violence by supporters of the ruling party against supporters of the main opposition
party”.

During the hearing on Thursday, senior counsel Kapil Sibal had apprised the Court that
Annexure |, Volume 8 of the NHRC report had not been submitted to the State
government. He sought leave of the court to permit the disclosure of Annexure | so as to
enable him to file a reply.

Advocate Subir Sanyal, appearing for the NHRC, informed the court that the concerned
annexure contains the names of alleged rape victims and details of spot investigation
conducted by the panel pertaining to rape allegations. As a result, the annexure had not
been submitted to protect the interests of the rape victims.

Advocate Sanyal further said, “We have to consider that the state police authorities are
threatening the victims. It will jeopardise their safety if Annexure | is made public.”

Taking note of the concern raised, the Bench had enquired from senior advocates Sibal
and Abhishek Manu Singhvi as to why the aforementioned affidavit was required when
they had access to the master database containing the details of all the complaints of
the victims, including their contact details. The Bench observed that it would not permit
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the disclosure of Annexure | as of now till a determination has been made as to its
contents.

The bench said, “We reject the plea of the State of West Bengal for copy of Annexure |
which is part of the NHRC report. This is being rejected because it holds names of
sexual assault victims”

During the hearing on Thursday, senior counsel Mahesh Jethmalani, appearing for one
of the petitioners, contended that the constitution of an independent investigating
agency was the need of the hour. He said, “Today the state whose inaction has
triggered the entire litigation wants to now investigate on their own. An independent
agency is called for. The state has been complicit in many instances.”

However, Singhvi submitted that the NHRC report was politically motivated and it
contains various discrepancies as a result of which it cannot be given due credence.
Pointing out one such discrepancy, the counsel noted, “The hand written complains
written in Bengali, does not match the synopsis provided by the NHRC report”.
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HIV+ blood transfusion: NHRC tells Punjab govt to give ¥4

lakh relief to two families
https://www.hindustantimes.com/cities/chandigarh-news/hiv-blood-transfusion-nhrc-
tells-punjab-govt-to-give-rs-4-lakh-relief-to-two-families-101626982021715.html

Ten months after the state government refused to compensate four minor thalassaemia
patients for transfusion of HIV-infected blood at the Bathinda district hospital, the
National Human Rights Commission (NHRC) has directed the Punjab chief secretary to
release a grant of ¥4 lakh to two affected families.

The commission passed the order on July 20 while hearing a complaint filed by a
Jalandhar-based activist Kulwant Singh Nagra.

In a series of reports last year, HT had highlighted that five persons, including four
thalassaemia patients aged between 7 and 13, being treated at Bhai Shaheed Bhai
Mani Civil Hospital, Bathinda, were found HIV positive.

Two investigations by separate panels of medical experts had found three persons,
including a sacked doctor, guilty of issuing blood of an HIV+ person without checking it,
to two patients including, a seven-year-old thalaessemic patient, since May last year.

The internal inquiry found that the ex-blood bank officials were negligent on two counts.
First, they did not check the blood before issuing it and they did not alert the patient and
the hospital administration about the goof-up.

However, the state health department refused to compensate the affected minor
children even as serious medical and administrative lapses at the government blood
bank came to the fore.

Meanwhile, the NHRC observed that “the state has failed and thus as a consequence,
is liable for any omission or commission on the part of its employees, which in the
instant case also falls within the domain of criminal act too as HIV-infected blood was
knowingly allowed to be transfused to otherwise healthy patients, including a seven-
year-old girl that time.”

On April 1, the commission had issued a notice to the Punjab government on granting
compensation but it did not receive any reply from the chief secretary even after a
deadline of six weeks.

“The commission observes that the reply to the show-cause notice from the CS is still
awaited despite considerable lapse of time. In the circumstances, the NHRC presumes
that the state has no objection to the recommendation of (granting compensation). The
commission directs the CS to submit a compliance report along with proof of payment
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within four weeks, failing which the commission will call for the personal appearance of
the authority concerned,” the order states.

Vice-president of the Thalassaemia Welfare Society Mahinder Makkar said they would
approach the NHRC to award compensation to the rest of the three patients who were
wrongfully infused infected the blood.
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"Last Opportunity”: Court To Bengal Government On Post-

poll Violence Report
https://www.ndtv.com/india-news/calcutta-high-court-gives-west-bengal-government-
last-opportunity-to-file-affidavit-on-nhrc-post-poll-violence-report-2492627 ?pfrom=home-
ndtv_indiatrending

The Calcutta High Court on Thursday gave the West Bengal government a "last
opportunity” to file an affidavit stating its position on the NHRC report on post-poll
violence in the state by July 26.

A five-judge bench hearing a clutch of PILs alleging that people were subjected to
assault, made to flee homes and property was destroyed as a result of post-poll
violence in Bengal, directed that the matter will be taken up for hearing again on July
28.

The bench, taking note of a request by the counsel for the state to grant further time for
filing response to the report given by the National Human Rights Commission (NHRC),
said that on the last date of hearing time was granted, but no affidavit was filed.

"Last opportunity is granted to file affidavit, if any, on or before July 26, 2021," the
bench, comprising Acting Chief Justice Rajesh Bindal and justices | P Mukerji, Harish
Tandon, Soumen Sen and Subrata Talukdar, said.

It also refused a prayer of the state for supply of a copy of the Annexure-I to the report.

"We do not find that there is any requirement to supply the same as it contains the
name of the victims of sexual violence. Entire report shall be supplied to the
investigating officer/agency, which will investigate the matter," the court said.

In an indictment of the Mamata Banerjee government, the NHRC inquiry committee
report had said the situation in the state is a manifestation of "Law of Ruler" instead of
"Rule of Law".

The seven-member committee, which submitted its report before the high court on July
13, recommended that investigation in grievous offences like murder and rape be
handed over to the CBI, and these cases should be tried outside the state.

Appearing for one of the respondents, senior advocate Abhishek Manu Singhvi claimed
there were irregularities in the NHRC report and that it contained allegations of crime
that preceded the date of declaration of West Bengal assembly election results on May
2.

He also alleged that the report smacked of political consideration.

Representing one of the petitioners, senior advocate Mahesh Jethmalani submitted that
the NHRC report reflected the true law and order situation in West Bengal.
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He urged the bench, presided by Acting Chief Justice Rajesh Bindal, to hand over
investigation into heinous crimes like murder and rape to an independent investigating
agency for an impartial probe.

The NHRC, in its report, had also talked about "retributive violence" by supporters of the
ruling party against those of the main opposition party.

Criticising the NHRC observations, Chief Minister Mamata Banerjee had accused the
BJP-led government at the Centre of "using impartial agencies to settle political scores"
and "malign" the state.
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Guj riot-like situation in
Bengal, NHRC tells HC

Kolkata: Senior lawyers on Thursday locked
horns in the Calcutta high court over NHRC'’s
report on post-poll violence in West Bengal, re-
ports Subrata Chattoraj. Senior counsel Ma-
hesh Jethmalani, representing the NHRC, con-
tended it was a “Gujarat riot-like situation” in
Bengal that called for setting up of an “inde-
pendent investigating agency”. Senior counsel
Abhishek Manu Singhvi, representing the
state government, contended that NHRC had
submitted a “politically motivated report”.

Senior counsel Kapil Sibal, appearing for
DCP, Kolkata, Rashid Munir Khan, sought dis-
closure of the portion of the 3,500-page NHRC
reportdealing with sexual assault on womento
enable him to file a reply. Jethmalani opposed
Sibal’s prayer, saying the synopsis of NHRCre-
port clearly indicated the complicity of state
police in threatening the victims.

Meanwhile, Bengal CM Mamata Banerjee
questioned therole of an NHRC panel member
who, she claimed, had “submitted reports pre-
pared in BJP party offices” with “fake stories”.



HINDUSTAN TIMES, Online, 23.7.2021

Page No. 0, Size:(0)cms X (0)cms.

TMC govt failed to probe post-poll clashes' complaints: HC
https://www.hindustantimes.com/india-news/tmc-govt-failed-to-probe-post-poll-clashes-
complaints-hc-101626980760982.html

A five-judge bench of the Calcutta high court observed on Thursday that the Mamata
Banerjee-administration failed to properly investigate complaints of post-poll violence
seen in West Bengal after the results of the assembly elections were announced in
early May.

Its response came after the state argued that it is equipped to investigate the violence.

“Today, the state is asking for a role which does not belong to it. The proceedings have
become adversarial because the state has failed to properly investigate,” the bench
said.

Violence broke out in various parts of the state hours after the Trinamool Congress
trounced the Bharatiya Janata Party to secure a third consecutive term on May 2. The
BJP has alleged that its workers and supporters were targeted in the post-poll violence.
The West Bengal government has denied the charges, and has accused the Bharatiya
Janata Party of using central agencies and the office of the governor to target it.

A seven-member panel of the National Human Rights Commission, set up on the high
court’s order in June to look into clashes after the results, submitted its report on
Tuesday. The report recommended a CBI probe and asked for trials to be held outside
the state.

As Mehta said that even a single observation from the bench can have a huge impact
because of wide reportage, justice Kaul said a judge cannot be stopped from asking
questions.

SC says ‘very unlikely’ it will cancel bail of student activists held in riots

“It is nothing but a politically motivated report. We do not give credence to the NHRC
report” said Abhishek Manu Singhvi, senior advocate, appearing for the West Bengal
government. He also said whatever is there in the report is not the gospel truth.

Advocate Mahesh Jethmalani, counsel of a deceased BJP supporter, however, pressed
for a probe by an independent agency.

“Today the state whose inaction has triggered the entire litigation wants to now
investigate on its own. An independent agency is called for...,” he said.

The report had said that at least 1,934 police complaints were lodged in the state
between May 2 and June 20. Out of the 9,304 people named as accused, less than 3%
are currently in jail, according to the panel.
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The court on Thursday directed the state government to file its reply on the NHRC
report by July 26. The matter will be heard again on July 28.

The NHRC counsel told the court that Raju Mukherjee, who was a part of the seven-
member panel, received complaints even on Thursday in which police were allegedly
threatening people to withdraw complaints.

The NHRC report also recommended setting up court-monitored SIT with a special
public prosecutor, trial in fast-track courts and deployment of central forces to protect
victims.

“One of the members of the panel was a member of the BJP’s student’s wing. Check his
social media. He wrote in the report whatever the BJP instructed him...,” said chief
minister Mamata Banerjee. Jay Prakash Majumdar, vice president of BJP’s state unit
said, “The NHRC panel was appointed by a five-judge bench of the high court and not
by any political party...The report has quoted the statistics provided by the DGP.”
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NHRC report on Bengal post-poll violence politically

motivated, there's no truth in it: Abhishek Manu Singhvi
https://www.indiatoday.in/india/story/nhrc-report-on-bengal-post-poll-violence-politically-
motivated-there-s-no-truth-in-it-abhishek-manu-singhvi-1831375-2021-07-22

While arguing the case on the post-poll violence matter on Thursday before the five-
judge bench of Calcutta High Court, Abhishek Manu Singhvi, appearing for a
government agency, said, there is no gospel truth in the National Human Rights
Commission (NHRC) report. Singhvi also termed the report politically motivated and that
the NHRC is not an investigating agency.

Singhvi went on to argue that the state has been denied natural justice as it is not given
a chance to present its views. He went on to say the NHRC report is being considered
as final without hearing from the state government.

Post-poll violence petitioner and BJP leader Priyanka Tibrewal reacts to Singhvi's
arguments on the NHRC report, saying that an investigating agency should decide on
whether it is a post-poll violence. "Whether it is Abhishek Manu Singhvi or Kapil Sibal,
who are appearing for the respondents, the Chief Minister is saying there is no violence.
So both their statements are contradictory. The lawyers are admitting that there is post-
poll violence and the state is saying there is no violence. So, let the investigating
agency decide whether there is violence or not."

Kapil Sibal was appearing for Rashid Munir Khan, Deputy Commissioner of Police,
Jadavpur under whose jurisdiction the attack on the NHRC team occurred in June while
its members were meeting victims of post-poll violence. The NHRC team had visited
West Bengal on the instructions of Calcutta High Court.

"The report was made by a committee of which the state legal service authority member
is a member and this comes under the Bengal government. The other was the human
rights commission, which is also under the West Bengal government," added Tibrewal.

WHAT THE COURT SAID

The five-judge bench of Calcutta High Court headed by acting Chief Justice Rajesh
Bindal has said that West Bengal government and other parties are permitted to file
affidavits before July 26. No affidavits will be permitted after that. The court has fixed
the next hearing on July 28.

Tibrewal has appealed in court for an independent agency to probe the case. "Last time,
too, the state was given time to file an affidavit, which they did not. Affidavits are to be
filed by July 26 and the matter will be heard on July 28. Our allegation is against the
state government and the police. The same people cannot investigate the case and our
demand is that no other independent agency should investigate this. The matter should
not be investigated by Bengal," said Priyanka Tibrewal.

The court also said that annexure |, which has details of the rape victims, will not be
shared with anyone apart from the investigating agency. Details of the rape victims will
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be handed over after the court decides which agency will probe the post-poll violence
cases.

The post-mortem report of BJP worker Avijit Sarkar along with its videography, too, was
submitted to the court. The contents will be kept in a sealed cover until further
requirements. Sarkar was killed in post-poll violence, after which his brother claimed
that the body could not be identified.
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Won t allow investments at cost of environment, laws: Kerala

Minister P Rajeev intv
https://www.thenewsminute.com/article/wont-allow-investments-cost-environment-laws-
kerala-minister-p-rajeev-intv-152753

Two months into taking oath as Minister for Industries and Law, P Rajeev has his task
cut out — to change Kerala’s image of being “unfriendly” for business and investments.
With apparel giant Kitex pulling out of Kerala, the state’s ‘anti-business’ reputation has
once again made headlines. Kitex, said to be the world’s second-largest children’s
apparel manufacturer, made a public exit from the state in late June, pulling Rs 3,500
crore it had planned to invest in Kerala. Kitex is now going to set up a facility in
Telangana with an initial investment of Rs 1,000 crore, even as other states are trying to
woo the company.

Kitex Chairman Sabu Jacob alleged harassment from government officials and multiple
raids on the company for exiting Kerala. The raids were conducted allegedly following a
series of complaints about non-payment of minimum wages, not providing hygienic
living conditions for its workers and not following COVID-19 protocols and pollution
norms.

“You cannot invest in Kerala if you're not going to pay the workers their reasonable
dues or follow the environmental laws in place,” says Minister Rajeev. He has been
pushing for ‘responsible investment,’ in line with Environmental, Social, and governance
(ESG) standards.

In an interview, P Rajeev spoke to TNM about the Kitex controversy, measures taken to
tackle unemployment in the state and more.

Edited excerpts from the interview:

When Kitex announced the withdrawal of its investment from Kerala, did the state
government try to engage in talks with the company?

The government, at all times, was open for discussion and talks. As a minister, when |
came to know about the raids through social media, | got in touch with them and even
told them that | will get back to them after getting more details from the authorities.
Before | could get the details and revert, their Managing Director announced to the
media that they are withdrawing their investments from the state.

This particular decision by Kitex was politically motivated as well as to further
strengthen their business interests. They are well within their right to do so. The people
of Kerala, by now, have understood that they wanted to tarnish the image of the state
for their vested interests. We cannot give any industrialist any promise that no kind of
inspection will ever take place. We also cannot give anyone any exemption when it
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comes to the laws and all industries functioning here should operate according to the
laws.

What were the findings from the raids and inspections conducted at the various units of
the firm?

We are yet to get the final reports since the findings from the inspection will first be sent
to the NHRC [National Human Rights Commission] and the other agencies that initiated
these raids in the first place. We even informed them [Kitex] that we are willing to
discuss the matter with the firm once we get the report from the agencies.

How is the state government planning to tackle the issue of unemployment of the
unskilled workforce if firms like Kitex are pulling out of the state?

At the moment, we are not focussing on the unskilled workforce because 90% of the
labourers in apparel parks like Kitex are migrant workers. A huge chunk of the
unemployed population in Kerala are skilled youngsters who belong to the highly
educated category. At the moment, Kerala’s focus is on responsible investments by
responsible industries. In the last 60 months, there has been a 100% increase in the
number of Micro, Small and Medium Enterprises (MSMESs) in the state — more than
70,000 new MSMEs have been added.

As far as the utilisation of our skilled workforce is concerned, we are promoting startup
ventures in the field of IT, pharmaceuticals, medical devices, electronics and so on.
Major companies in these areas have also informed about their interests in investing in
the state. Also, the Kalamassery startup hub in Ernakulam is fast becoming one of the
biggest startup hubs in India.

In 2020, Kerala was ranked 28 in the ‘Ease of Doing Business’ (EoDB) rankings. The
Kitex issue could affect your ranking for this year. How do you view this situation?

We have certain reservations when it comes to the Union government’s EoDB list.
Kerala had satisfied 85% of the reform action points as stated by the Union government
but the Union Territory of Lakshadweep, which had not implemented a single reform, is
ranked 15 on the list. Moreover, the discussion across the globe has shifted from the
EoDB to responsible investment. Most of the investments these days are focused on
Environmental Social Governance (ESG). And that’s exactly what we are also focusing

on. Our goal is to turn Kerala into India’s “responsible investment” destination.

Have you taken any new measures to improve the EoDB in Kerala?

An expert committee has been constituted to analyse all the laws relating to industries
and check whether there is a need to update or remove outdated laws. The committee
has also been asked to submit a report regarding problems faced by the Industrial
sector of the state so that we can make the changes accordingly. We are also
constantly interacting with business bodies and stakeholders of the investment
community and are open to their suggestions as well. The Kerala government has also
decided to implement a statutory grievance address mechanism to address the
concerns of industrial firms.
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There is also a perception about hindrances to setting up business in the state due to
labour unions as well. What is the government doing to address this?

There is a state in India where an iPhone factory was ransacked (referring to the
incident at Wistron’s plant in Bengaluru, Karnataka). There is another state in India
where a multinational automobile company was set on fire (referring to the fire at Maruti
Suzuki’s plant in Manesar, Haryana). Such incidents haven’t taken place in Kerala. It is
due to many of these labour strikes that Kerala hasn’t withessed massive layoffs like in
other states. Workers in Kerala are well aware of their rights and many of them also
give the desired output for their companies and they deserve to be given their
reasonable dues. Most of the anti-union news floating around is nothing but
propaganda. The reality is different.
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TATTAHRAT hr RATE 9T EARATAT &7 & TIT F91Tel TIhR & 918
TR Aler: 31ererd

https://navbharattimes.indiatimes.com/state/west-bengal/kolkata/last-chance-court-for-
bengal-government-to-give-affidavit-on-nhrc-report/articleshow/84654319.cms

hefehdl 3T~ o JEEATdaR Hl IRUH SETel FIHR Hl Tod H YeAld aTc:E‘é
far & A # R TATUIRET d1 RUIE W gahaA™d & IRY 26 Jell$ deh STard
SIel et a1 ‘Al Aler |

3T ST 1 ard FgrareiRit T fe qivad ol # AU goa & Ade
T & dlg HAT AR W oAl W gHe FA, B F HEA R AR A AR qufy
FT AT F & [GAd WA F$ SFelfed AAHBT TR Foars FX W &1 3arad o
e WIHR HT 26 S[ells b GAhATAT STl Hlel Pl dgl gl TEl, 38 AHS T
37ITC GordTS 28 S[ells 1 g

S & AT THR & dohlel & 3T AT R FAT far S@d 3eglar aTedy
HATAAITIHR HART (TITIIRET) SaRT &1 75 RAE W Fad i@ aXa & fow 3k
AT T 3R fhar A1) 3ered o Fe1 & Wod gaas & R g fear ar a
CIEGRGEGIGEIRATCCRGIRE IR

dIS & e, “26 S[els 2021 o FAhAAT TS el 1 AL Al fear e g
58 We A HRaEs HET AN TG fHee & erar ~argefid 3msd Jg@oi,
=Rl UM oo, =gl WA A IR =agefcd o dlefeher AT &

3eTeld o 3% WY & Ao TR GaRl RO # Taeer-1 HiT g HgAT el &
3 1 8T ISR AT Tl o o Fer, 5H 3R Ui HIAT H AT ST FgT
gasrd fored Al ffar difsat & & gof &1 qof RuiE s eordysifasr & dfd
SITaly S AT T S |

IS T FAAAT Seloil TR UX o9 RGN W TSI AANGRR TIRT (TATTIRE)
&I S FfATT o 39t RO # &gl 6 Tog # AT Pl & Tl & Sold * el
& T S B
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A HeENT ATY & 13 1S 1 3 =Ared # o= Rae s $, fSasd
T T 95 § o g 3R goehal S 913X Al hr St Fe3mS i ST
AT 3R 57 ATHeA T GeAars Ao & FeY gl ARy

Teh Giarer 1 3R & 92T aRss iferaerdr 3HfAvh #e] [Fedr 2 arar & f&
TATTIRET Fr R & sfaaf@aar § 3R 5@ 3 & 39 3Ridr & aifae har
& S &Y AS F IREH ool [AUGTHAT AT & Ao I F TG & 81 3epie
IR o@AT foh ROIE & Tofeiifder Tgel T § 3T W &

T ATAHIhdl &l UeT T@ g dss JfVaadr AZY FASHAGT oF 3eTold & THET &gl
foh TATTIRE T RO qfFas sarmel T Fielsl sqaedr S @7 Fufd & gfafafed
HLT B

3ol Hrddigeh HET ~AAHRT ~Argefd T foiger 1 die @ 3Ry fhar & gear
3R gshd S ST IRIUT T ST FAT S Told @l & ST drfe forsuet s
g gl

TATIHRE & A RUE & ToT A FA%G gl & FAYA GarT A fqueh aiéfl &
et oX gfdenurcAs fgar v off @ar $r g1 gl TAvaAREr Fr feeaol Fr meraer
A §U HTIAA FAACT Sefofl & HRT AT o #7771 AT by TRAR “ ATt fcreh
faTe gehalT o & TAT fsuel TI@aT &l SEATT 3 W & 3R T AT deaH

T W@ El”
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IATd a1 TG : gaha IX NHRC T RIS o7 21 3 & e 7
Sep, HAAT TIhR Y AT gARATAT

https://www.prabhatkhabar.com/state/west-bengal/post-poll-violence-news-calcutta-hc-
refused-to-share-nhrc-report-on-rape-asked-mamata-banerjee-govt-to-submit-affidavit-

mtj
hefehdl gTSepIc (Calcutta High Court) 3 J[FaR ! T PR &I ASET ATAADR

HREET (NHRC) &I #AT garT w&dd e Rl @R sae & & v 26 Jeirg deh
I FHAY AT, ATHA I 3Tl GoAdrs 28 el ol Fag 11 &t gl

g HET TR T foed, e s Fa@sil, ffeq gler ésa, sifeeq
AT @ 3R FTEeH Goid dTefher T I eI Wsdie o JEaR & Hgl &
T THR I TATTARAT (National Human Rights Commission) RaiE & Starer &
YT GAPTHT SIS T T A e fGar S @7 §. 319 3R qoy 187 feaw
ST, |1y g gehie o R # goehal NfSdl & @R o IoT THR H & @
Soh Y e

AR I FeAdls & SR, Tod THR & AR & aRSS qehiel Hidel fedol A 3HeTerd
I 3T AT AT fob TATHHREAT RAE (NHRC Report) & 3HeJerdeieh |, @ 8 &l
AT FIHR Pl GEA A1 fhaT I-T §. H ThR 38 3HeJolaoieh | & FehlehioT
AT &1 & AU =gy H AAfT ARl aife ToT TWER 391 Siard i
FT .

SIS lefel &I ATHA e, ATHF I Flefed, IoATd & a6 GH T NHRC i Rare
sﬂ%mﬁwm@rWﬁﬂ%rgvm@Twrum T 37GTeld &l
giaa frar & d@dfd seereats 7 gsahd NfEal & 7 3R Jerewr & 3Rr @
T UUG3RET SaRT 1 9= Hish T S 7 fgavor g, aRoTHEaw, gsha

St & el P &M & AT Jifelacter Y& A¢H fohar I .

gISHIC oI gl
ST T AT AT A @ IoTehl AT TR H U5 SE

TATIIHRE & R 9 26 FJA$ deh Ao THR FAhATHT G Y

28 SIS T 38 HHA H gl 3ETel AT



PRABHAT KHABAR, Online, 23.7.2021

Page No. 0, Size:(0)cms X (0)cms.

HAGFAT IR TeTel o 3T FgT % g7 30 W TR Fr gom & o7 gfew &
IS NfTAT 1 g7 ¢ |} . Ife DAt & R geafas Fy g § ar ag
3eTehT FI&T & ek H STel e,

TATIHRET & Fehlel T oltell T S o Fgl o a6 o deh Iefoldoieh | & Teherniol
T AT FET &l 5T b foh o GaRT SqhT WAl & AR A 1S feior g
fopar e ®.

AT ST TSl AT THISET Sellel I HST

gATS & AR Ueh Frfelendl T 3R & aRSs ITRGFAT HG ASHAE o Gollel &
foh TacT ST TS @ a6 FHEY AT AN §. deeldR, 3egle feequll Y foh e
o Toa & AfSFIar ¥ @ qeen A afd & &, 38 3T 39N TR W AT F
Tl B #S A & we B WA W@ §

ST # YATd aTe f§ET NHRC & @hefehdl gTepIC i EIdT RUIE, HAT Sefail ThR
X SO AR IR

3cglel SIC H IarT foF TATTIRAT i RO & GRier & TOse 9 § Tohd fHoldr &
fo RfSdl &l tFd= & ToT & gierd TRt S Aeera E §. Aol giod
R TollchR WNfSal $r ggared IR FRIAT Ael hdT ST ThdT &. 9 I HGHATT SMel
I §U T o HeT o 3T AT Ueh QAN $fAST H ANT R T &, S 384 Ferad
o6l ©. HIAAET Tidehel g1 IR g, Fhifeh Tod Sk A S el # Aol @ &

mm,wuﬁmﬂﬁmﬂﬁergaﬁmﬁwmﬁﬁaﬁm
q 3RIGT &7 ST & T T Tadd a3 (A S o) 31fod el #1398
T, 35gieT 3R feoqull &T fh T TR Hﬁqﬁ%ﬁq»&?ﬁ@é%ﬁ?ﬁaﬁmaﬁ
TSTeicieh GAET & HROT ollell AT % ¥ ofeehl R HR STel I

TATHIRET H RAE Tl & IR - 39 7 e

aRss gehre 3TAYE Fe FHEdr o Fgl i TET AFATURR AT (TATHAHRE) 6T
RO gt e & ToEfd @ 9Rd § 3R R A e fageiaar §, Sas
IRUTATIRT 38 3T faRaaeiadr 1gr & ST dhdl! g.
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olchdl gISahIc: TAUIIET FI RUIC 9T FIC H §ABATAT G Y

S9TeT TIPR

https://www.amarujala.com/india-news/bengal-government-to-file-affidavit-in-court-on-
nhrc-report
elehdl BISHIC o FEEITAAR &l IITIH 9l T TIHN ' TSET ATAURR

HRNET (THATH3REY) $ GiATT earr sedd 3ifdd RO ) sae &4 & fav 26
SIS T 1 WA fEATI 3/ A F 3eTel FoAdrs 28 FeTS H g

g Sieil 1 415 & HAET GoAaTs & R ToT WHR T 3N & aRss sfaerdr
31 Aol ordr o Fegr & Folg alg {E W g8 HIE @ TSET AFGIHR
3T &7 AR & I 9% RUIE 7 3eie ageriaar gl

RAE & gaarg & vgor A & gea3i & foeh foar s g1 odr a wgr
TATIIRET S AT § 0T 37HE g1 A a1 & fF TAua3 e o 39 Rae
H 9T PR FT Far ATaraeT T gl

Al AR T @@R o Far & Al 7 e FaX ) RO IR & W@ &1 e
# g dlg BT W AT AR AT (TATIINRAT) & EF & 3R &
Helhdl glgdhic HI AT 18 3ifad I RUlc & T IRMEsT T 3T HTelaaT T 15
gl

AR § o 13 FollS 1 TATAINREAT & 2021 o QUG Iordr & IROTATTET
T A Gofrd & oTe; fEar & 3Rl i Sra FA gU gIehIE H 50 Tewdl 1 RAIE
Iidy 2|
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TIINSAT HHTAT Ged TGTel T ATHAT: AR AT o Rt
I AR-IR TG TG FITGST G T AT 1T

https://www.amarujala.com/chandigarh/human-rights-commission-ordered-to-qgive-
compensation-to-victims-in-hiv-infected-blood-transfusion-case

afdsr RAfae 3udra & sas 9 & Jodif@ar AT st g AfgeT H ATRaEr I
TSN FhHTAT SoTS TSI & AN H TG HAAGIIRR HTAET & Al oI §T
TS el ol HIHTEST &1 T A SIRT fohar §1 3N & dol & HE&T |idd &l
AfCH SIRY T 27 39TEd 2021 deh NSl H TIR-IR oG T9F Sl FHTAT ARy
ST X Reapis 6 Y ART Fr Jster &1 Ader f&ar g1 ag off Iaraer & F
R WFR & §8 AHS A dT GAI dF T 9 AT Sl H3TGe AR AT & oY
AT FET HNATg Flel Pl HSTGT G|

T ATAIIYRR 3T & Flefell ATHA & TG ISR afder Far o SRy
Hﬁﬁ?ﬁﬁﬁ?ﬂﬂﬁwdu&%?dddﬁ?aﬁmaﬁmwg‘é%ﬁl
SHH 3@l dfesT & AT 3EqdTel & sois d & T Afger g Jodhfdar qfza
Il T TIINSAT THTAT T Tl ST STeThRY &7 M| SHH Rbraaerar = Sgr oar
o s dF & FATINRAT FH ATRATET & ToId Gl Hl FehfAd Iad AT 31T, fTaH
IR HFIRAT T FATRAT & AT ATRITAS ATHAT Gof el & ATT &
Hlefell HNATS el I HIT HI g

g Toars! fhd off T A AR e ST g1 AHS # FSl Al SfEl IR o
TG T HIATEST & ST =1ET, GE ATORaTg wlell IR Slefell HNarS Sl SAel Mg T
ST A 39 ATAS H o AR d 39 AHRET A NG T ST g HRAS Hl ol
T IS S T oMRargr W o a&d feoaolr & g1

AT & gl & TWER AT S T TR FRas X AT # T 78
Tehdl g, Ifedh Hgd HIAAT Sl TIGTEl & HRUT ST AAIE I ANIRE deedT IR
g if3dr #TI el 93 BT ¢, 39 A oIl [hdT ST JohdT gl

AR 1 Bl AT T gariae el st e & F3maen fean Siar dfhe g8
el ¥ A™F AT dh I I AT oTRATET B G2l gl 3egiel Jolld PR o 57
AHS H geTiad safeaal &l 27 30ed 2021 @ Tgel HIMMGS T AR SR A &l
e o=
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STl 7 G ST T &1 & ATHS H IR 312 373 ™,
Qo T 316 & Telrer 7 ST

https://www.jagran.com/punjab/jalandhar-city-arshpreet-accused-in-sachin-jain-murder-
case-absconding-in-jalandhar-21853654.html

STt # R saailt §fe St 1 gear & AFS A gfew & & & a1 wh
IR e fAardy 3eAqR i FReay @r &1l s aryr g e IRIaa $ir s
qgeleT HIasiieieh Y STl i o 3H]ER HAigel JF Slofeh Il fardll Tk o o
% 3 areld # i ATl gTeife g o 35l IS TR qar= SNy =78
forar QifeheT AT o1 @get § o qErr IR 3y [ off gio fevraa & & 8
gferd et &1 3mafRe sfagre @aerel 7 & 81 Sfeq & ARl el i FARwary off
fe@reY gear & Tt & YeT 3o/ Siven| St aReAT &g o sar & gioq $
36 EF AT T Tomer 7 & §5 &1 AT IRTAT AR $ gAR fAara
¢geh I IRFAIR &Y forar &1 3R 3eTtha g 3% ass1 g =R &1 due @
TBdIS & d6 & e IRIAd @ifger T gar Fer|

RSl & YT s T fEAT €T, 3FTrell & QeI T wRars S AT

i SieT & gcdT & dl¢ Ush R gl $ollch H geld § el gl % JUar &I
ATH GHECRT o HaTd g Tlh W ERAT Yedel fohar| Gfel & exarel o SRSt
& Y Td F FRYT Tk W 3 R 71| el o Fzer o TR A1 sewisier
&r 3R wgr fh 3R AR A GAT F Selrel [Fel 3137 giar dr 31eT a8 fSier giarl
UG & HRUT YT dish G A 8 o9 W@l aRarer & #er i & aAmFer 7
AT ¥ STl o el alel EIATell & QT Hhal HRAS glel AR

FEH AT o A Rk

PRI AdT HoTT TG of ST ATAAIGRR AT, IS¢ Rafehear 3maer, sf3ar
Afderer TEfATLE, Y STER, USd I FeUaEdsh ANl &l fdel & ATEIH o
RIFad X AR & IR JTIdral & Qe Reprad #T| cdic & g aAdr «F foar
fF wrRer $r gear 7 7R § & ga afRaT F ATaEele ™R S & #ar
A ATl 3Tl & [Weh FRATS P §U 39 g8y 3G v S0| R
TSl 3TeuaEde AT O off &Y 715 g1
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HAAET & IR 2MerdTeT EATehiS T ST HLal THIMSET

https://www.amarujala.com/uttar-pradesh/moradabad/sit-will-investigate-the-famous-
sheeshpal-murder-case-city-news-mbd3966027193

ARG STeTue & U il Al WA Al MR gedrepis &l S & v
THITSET (AT ST &) T ST fohaT 11| THUE! FRIeTde Jdel HAR & adcd
H g5 718 8F # TEd A/ATARTdT 3R A3 Siaarer o enfae foear amar
g1 &1 3R gy & drg 3T 3H FH FT TT ATH ol & [T EIH FHl Th AG Hl
gerd feam = g1 8 gearedd & Adetor, ardl, 9idardy AR erargh g amAon &
ST Gol el o JHelldl 3T T3l W S il & dlg AT RUE TR |

3ERIET SEIT AT & Hgaal i HedT fardy Holla AR & gl W =t 5T
2018 @I 9SIE a1d gAY foarel arele, srerar= g 3N+ & @erd g (302)
3R Fgg e (201) 3R THE-THS vae H FH goT FAT AT FHA Hollg o gfed
FI FART AT F IR 39 AT 1 T & DT H TIE SaAdied & [T of T |
qET IRTAT & 3ThT doFed @ P X gl W & ANl 38 AHS & gfog o ar
IR 797aTeT g 3R S & TREAR & o A7 f&ar ar, sefe e 7R
Iolg TR gl TeAT & TS AE 9 g T o THT TR X & a5 AT 319 W
IRT I6lg F 3R T AT AFAINASR TIRT F 9rdar g7 ar ar § & efrerarer
AT g A g5 M| §F I PN ITAT BATIT IAT &1 AT & A R SN3gh
AT AP o 3§ HH HI Sd & AU il Fe&ig G S gof 1 6+ foham B
&ol T aAdcd THTHY Tdel HAR FHWT| 5T 3elldl THAT TAITA/TRTY 3Mh FAR
g @ @3 FHidarel 3q feard &7 7 affa §1 &7 & e A 7 Jg R =R
AT gl

wmmmﬁ%qﬁzmsﬁﬁlﬁaﬁﬁﬁ@éﬁg‘éaﬁlsﬁ
HAAS H & 3R Sl A 9 g1 T ARG SRR g1 3EART & AT I ATA
T S & T THIASE HT Mo fhAT AT ¥ SHA THUHGT FIEIETE Tae HANR,
THA ATAATT 3R FAR e 3R W3 Ficaren s e g

AT ATYY, IS FTeTele

8 HIE A faarrde, e IRNAT & @ers o1 g § A

FIET & AT §eaTehis T S e & dlG g Horae &g 3R Hie & Gerd
Aol I & e Y el g1 Toieehr Gorars 3ier Bud Tuerel wamaredier
THAITHST Uae T 3eleld #H faardieT gl
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28 3T 2018 &l IFRIGT T TH AW T 5 A ST

arer gef T AR & 3@ AF F ST g W IR & gAAS g1 & IR
SRR S fhel i STeue | el I AT & a5 | dehlellel Sl & 37T
W AT 3RET T IS SAu¢ ogm FT 15 o gdaT & It B gawa 9 i
ST X g &l

HCISTE o 3ETATl H AT AT 20a, AT H R I-AT AT JATAT

AgFCT T AGAT TAarET MNerdTel HASTGY AT ATl I8 ©F ST 2018 T TSIAT I
IR TG 9Toig;, #eraleT g 3R &iUel & oo & Wl # WG STel 1T AT| $Hb
d1G dg gl oliel UT| QAT dh MRAUT ©X @i allel ar 3Thr doler Hr 35 of, oifcheT
S TIET 61 Aol A T a1 3AET 7 T Ao T g Hi 3R F aRar
dI STy &1 AT fh Teh egihd el HaEAT H UsT fAeT g1 61el &1 FerElE &
3T AT AT &1 36 ORE HAT 72 G g IReA 1 LfRrdTer 1 A9 FersTe
& URECATEA BI3E WX AT T, Afdhel a0 o qieg 371 H TaeTAT 8T T oY)
g5d ST el & §1G Gof [T I-AT AT §AT HI HT

FICTETE H URCATEA Bl & a1G 2MRIYTel T A IMd o ST I A IRatel o
IERIGT-HRET AT W A I@H A &l &7 ATl Yo o A gerel T hiiRrer &
ﬁ@ymgmmlmmﬁgﬁﬂﬁmﬁéﬁwmmw‘aﬁaﬁ
g tEdvEE vFe H F cof fFHar o
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Punjab: Three children among five members of bonded

labourers' family rescued in Amritsar
https://timesofindia.indiatimes.com/city/amritsar/five-members-of-bonded-labourers-
family-including-three-children-rescued-in-amritsar/articleshow/84653938.cms

: Five members of a family including three young children, believed to be working as
bonded labourers, were rescued by Bachpan Bachao Andolan (BBA) following a raid
conducted on a dairy farm with the help of officials of civil and police administration on
Thursday. Giving details Dinesh Kumar , Assistant Project Officer, Victim Assistance,
BBA informed that the raid was conducted at a dairy situated at "64 Qillae", Fatehpur ,
near Amritsar on the directions of the National Human Rights Commission. Those
rescued included Jasveer Singh , 23, his wife Baljit Kaur, 22, sons Gurijit Singh, 6, Fateh
Singh 2 a daughter Reet Kaur, 4. Surprisingly Jasveer Singh was found tied to chains.

Jasveer Singh along with his wife Baljeet Kaur and three children resided in the dairy for
past over five years, he said. The family was made to live in two rooms in the dairy and
were not allowed to send their children to school. Giving details, he informed that
Jasveer worked as ‘bonded labourer’ in the dairy of Mohinder Singh who had given an
advance of Rs 10,000 to Jasveer in the year 2016 and was assured a monthly salary of
Rs 3,000. The family’s daily work included looking after and milking of 110 cows,
scabbing the cattle shed besides other domestic work. The daily grind of the family
began at 6 am to 3 pm and then from 4 pm to midnight. From 3 pm to 4 pm which was
supposed to be the rest time, Jasveer was tied with shackles and whenever he had to
go outside then his family was not allowed to leave the dairy. “Being a servant on call,
Jasveer and his wife had to make themselves available round the clock to the
employer”, said Dinesh. The worst part was that when Jasveer would fall ill, the
employer would deduct Rs 300 per day from his meager salary of Rs 3,000 a month. He
informed that the alleged accused had fled during the raid at his dairy and the district
administration was yet to file a FIR. Dinesh said BBA had also rescued a young boy
who also worked in the dairy.
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NHRC Panel Member Probing Bengal Violence Belongs To
BJP ...

https://www.outlookindia.com/website/story/india-news-nhrc-panel-member-probing-
bengal-violence-belongs-to-bjp-mamata-banerjee/389108

West Bengal Chief Minister Mamata Banerjee has alleged that a member of the NHRC
committee that visited the state to probe the violence belongs to the saffron party. "One
NHRC member has turned out to be a BJP man. He was in the past a frontline ABVP
official. | think he has merely gone by the BJP version and contributed his part to the
report,” Banerjee said.

She said that some sporadic incidents of violence had taken place in the state after the
assembly polls but at that time, the Election Commission was in control of law and
order.

In an indictment of the Trinamool Congress government, the committee, constituted by
the NHRC on the order of the Calcutta High Court to investigate alleged human rights
violations during post-poll violence, had said in its report that the situation in the state is
a manifestation of "Law of Ruler" instead of "Rule of Law".

The TMC supremo said that the election results were declared on May 2 and till May 4,
she was only heading a caretaker government and took full command after swearing-in
on May 5.

"We had to undo the arbitrary transfer of officials by the EC during the polls and
restored order by bringing back DMs, SPs and local level officers who know the areas,"
the chief minister said.

Wondering why the NHRC panel report submitted to the high court was leaked to the
media, she said, "l won't say more on the issue as it is sub-judice but feel sad the way
the BJP is destroying the sanctity of certain hallowed institutions."

Contrary to the claims, it was the BJP that had killed TMC members in its stronghold
areas, she alleged.

"The post-poll violence narrative of the BJP is concocted with fake videos and weaved
with a sinister design. But having been rejected by the people of Bengal, they won't
succeed," Banerjee said.

The NHRC committee submitted its report to a five-judge bench of the high court
headed by Acting Chief Justice Rajesh Bindal on July 13.

The National Human Rights Commission, in its report, had also talked about "retributive
violence" by supporters of the ruling party against those of the main opposition party.
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The high court on Thursday directed the West Bengal government to file an affidavit
stating its position on the NHRC report by July 26.

Leaders of the West Bengal BJP, including its president Dilip Ghosh and several MPs,
sat on a dharna in New Delhi on Wednesday to protest against the alleged political
violence targeting party workers in the state.
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Provide Rs4L relief to patients given infected blood: NHRC
https://www.tribuneindia.com/news/punjab/provide-rs4l-relief-to-patients-given-infected-
blood-nhrc-286928

The National Human Rights Commission (NHRC), in a letter issued to the Chief
Secretary, has directed to provide a compensation of Rs 4 lakh each to the victims who
were transfused HIV-positive blood at the Civil Hospital in Bathinda last year.

Notably, a seven-year-old thalassemic girl patient and another woman were transfused
HIV-positive blood at the blood bank unit of the Civil Hospital. Later, owing to gross
negligence on the part of the staff, five more patients were given this blood on different
occasions thereby putting lives in danger.

In a letter to the Chief Secretary, NHRC Deputy Director Debindra Kundra said the
matter of compensation to the victims was brought to the notice of the state government
on previous occasions as well but nothing was done. The NHRC said the state
government must provide a compensation of Rs 4 lakh each to two victims and also file
a compliance report and details of payment made to it on or before August 27, 2021,
failing which the commission would exercise its powers to ensure compliance of the
directive.

The NHRC noted that it was negligence and a criminal act by the hospital staff that HIV-
positive blood was given to patients. It further added a staff member of the blood bank
unit deliberately invited an infected person for blood donation and transfused it to
children and other patients to settle scores with the other staff members of the unit.
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Hirakud land oustees stage stir before RDC
https://www.dailypioneer.com/2021/state-editions/hirakud-land-oustees-stage-stir-
before-rdc.html

T he land oustees of the Hirakud Dam project on Wednesday staged a dharna in front
of the office of the RDC (ND) on a five- point charter of demands, including 10 decimals
of homestead land to each family.

Sixty-five years back, about 26, 500 families were displaced from their parent lands and
homes for a greater cause of construction of the Hirakud Dam project. But they are yet
to get their legitimate dues as promised by the Government then, alleged Hirakud
Bistapita Kalyan Samity president Sailabala Pradhan. Notably, more than 26, 000
families belonging to 365 villages got displaced due to the dam project. The reservoir
spreads across a sprawling area of 937 sgkm that is approximately equal to 2.32 lakh
acres. Out of this, 1.5 lakh acres belonged to the villagers and the rest was Government
land of different categories including forest.

“While the Government acquired 1.5 lakh acres private land of 26, 500 families, it is
reluctant to give 250 acres of land to them to make their homes,” lamented Pradhan and
many others who staged dharna here to get their 65 years old demand fulfilled. The
other demands are displacement certificates to all land oustees, identification of the
land oustees and their settlement in erstwhile MP and present Chhattisgarh State,
payment of compensation in present rate to the left out persons etc. They gave a
memorandum to the Chief Secretary of Odisha through the Secretary of RDC (ND) with
request to fulfill their demands. Pradhan further lamented that although the Chairman of
the National Human

Right Commission (NHRC), in January this year, has directed the Chief Secretary of
Odisha to consider all these demands on priority basis within eight weeks, the latter
denied having received such a letter. “But we have a copy of the letter addressed to the
Chief Secretary of Odisha from NHRC on our demands,” Pradhan claimed.
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Journalists demand action against lady constable for

assaulting a web media reporter
http://www.uniindia.com/journalists-demand-action-against-lady-constable-for-
assaulting-a-web-media-reporter/east/news/2456197 .html

Several Journalists of the district today held a demonstration in front of the Collectorate
here demanding action against a lady Constable for assaulting a web media reporter.
The media persons demanded the District Collector to place the lady Constable under
suspension, file a criminal case against her and to take action against her for not
wearing masks while on duty. The Constable allegedly slapped and abused the reporter
yesterday while he took a photograph of her not wearing a mask while on duty violating
the covid protocols. The Journalists under the banner District Working Journalists
Association in a memorandum submitted to Chief Minister Naveen Patnaik through the
district collector demanded justice for the media people. The Reporters threatened to
intensify their agitation if their demands were not met. The media people also locked the
main gate of the Collector’s office and detained all the five MLAs of the district for a brief
period who came here to participate in a conference.

The MLAs were allowed to go after they assured to take up the matter with the district
collector and SP of Kendrapada for taking action against the lady Constable.

Sources said Bhimasen Sethy, the Reporter was assaulted after he clicked the
photograph of Pinu Nayak, the lady Constable who was on duty not wearing a mask
and put it on his social media site. Fuming over the issue the lady constable
manhandled him and later slapped him in presence of police personnel and senior BJP
leaders of the district who were agitating there.

Meanwhile, the district collector, Amrut Rituraj, said he would form a committee to probe
the incident. The victim also lodged an FIR at Kendrapara Sadar police station on the
alleged matter. IG of Police (CR) Narasingh Bhol also said he would conduct an inquiry
to ascertain the veracity of the allegation and would take steps.. Sagar Kumar Jena, a
human rights activist, prayed to NHRC to direct the Chief Secretary to collect a penalty
of Rs two lakh from the Constable and pay it to the reporter as compensation and asked
the SP to initiate action against the lady constable.
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Calcutta High Court allows Bengal government to file
affidavit on NHRC report

https://www.telegraphindia.com/west-bengal/calcutta-high-court-allows-bengal-
government-to-file-affidavit-on-national-human-rights-commission-report/cid/1823565
Calcutta High Court on Thursday allowed the Bengal government to file an affidavit
against a report submitted by a committee set up by the National Human Rights
Commission on violence following the counting of votes on May 2.

When the case came up for hearing before a five-judge bench of the high court on
Thursday, advocate-general Kishore Datta said the state government wanted to file an
affidavit against the NHRC panel’s report, which the court granted. The bench allowed
the government time till Monday for filing the affidavit and fixed July 28 for hearing the
case again.

In response to an earlier order by the court, the NHRC chairman had constituted an
eight-member committee to visit the houses of alleged post-poll violence victims.

In the report submitted by the panel to the court, the government was accused of
inaction and some Trinamul leaders, including a minister, were blamed for the violence.

The government and Trinamul dismissed the allegations and said the report was
politically motivated.

Reacting to the report, chief minister Mamata Banerjee on Thursday said: “They (BJP)
have no shame. The mother of a thief shouts the most.... “Post-poll violence”, kichhu
hoyni ekhaney (nothing happened here)! A handful of sporadic incidents, under the
Election Commission of India... pre-poll, not post-poll. | am not going to say anything as
the case is sub judice. Let the court decide.”

Seeking to refute charges of the post-poll violence, Mamata added: “The law and order
machinery had been under the commission till May 3. On May 4, the governor gave me
as a caretaker the control, but | had no police at my disposal. Because everything had
been changed by the commission, from the blocks to the districts. On May 5, | took the
oath in the morning, after that, | undertook a total change of the set-up of the police and
civil administration across the state, which could control all of Bengal.”

During the hearing on Thursday, Priyanka Tibrewal, the counsel appearing for
petitioners seeking a CBI probe into the post-poll violence cases, said: “My clients have
sought CBI investigation into each incident of violence. After hearing the matter on July
28, the bench could decide whether the cases would be handed over to the central
investigating agency.”

Presiding judge of the division bench, Acting Chief Justice Rajesh Bindal, said alleged
rape cases would not be scanned by the court as the names of the victims could not be
made public. These cases would be directly handed over for probe to the investigating
agency that the court would decide on.
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NHRC panel member probing Bengal violence belongs to
BJP: Mamata

https://www.business-standard.com/article/politics/nhrc-panel-member-probing-bengal-
violence-belongs-to-bjp-mamata-121072201580 1.html

Claiming that the post-poll violence narrative of the BJP is concocted, West Bengal
Chief Minister Mamata Banerjee on Thursday alleged that a member of the NHRC
committee that visited the state to probe the violence belongs to the saffron party.

In an indictment of the Trinamool Congress government, the committee, constituted by
the NHRC on the order of the Calcutta High Court to investigate alleged human rights
violations during post-poll violence, had said in its report that the situation in the state is
a manifestation of "Law of Ruler" instead of "Rule of Law".

"One NHRC member has turned out to be a BJP man. He was in the past a frontline
ABVP official. | think he has merely gone by the BJP version and contributed his part to
the report," Banerjee told a press conference.

She said that some sporadic incidents of violence had taken place in the state after the
assembly polls but at that time, the Election Commission was in control of law and
order.

The TMC supremo said that the election results were declared on May 2 and till May 4,
she was only heading a caretaker government and took full command after swearing-in
on May 5.

"We had to undo the arbitrary transfer of officials by the EC during the polls and
restored order by bringing back DMs, SPs and local level officers who know the areas,"
the chief minister said.

Wondering why the NHRC panel report submitted to the high court was leaked to the
media, she said, "l won't say more on the issue as it is sub-judice but feel sad the way
the BJP is destroying the sanctity of certain hallowed institutions."

Contrary to the claims, it was the BJP that had killed TMC members in its stronghold
areas, she alleged.

"The post-poll violence narrative of the BJP is concocted with fake videos and weaved
with a sinister design. But having been rejected by the people of Bengal, they won't
succeed," Banerjee said.

The NHRC committee submitted its report to a five-judge bench of the high court
headed by Acting Chief Justice Rajesh Bindal on July 13.

The National Human Rights Commission, in its report, had also talked about "retributive
violence" by supporters of the ruling party against those of the main opposition party.
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The high court on Thursday directed the West Bengal government to file an affidavit
stating its position on the NHRC report by July 26.

Leaders of the West Bengal BJP, including its president Dilip Ghosh and several MPs,
sat on a dharna in New Delhi on Wednesday to protest against the alleged political
violence targeting party workers in the state.



